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1 9-8-96 Nobody is present for the ; . '
applicant. Adjourned to 13.8.1996. lV’Q\' P\‘T )i‘ ' |
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2 13.8.96 Heard Shri CR.Nanga, learned &’75)('“"“,
coumnsel for the applicant. The brief /é’v/
fact of this case is that the applicant A
in response to Government of India \rx i A % ‘L
advertisement for selection to LD.LC. '
through Staff Selection Commission =/
appeared in & written-test in Clerk @\\ ‘
Grade examination held em 27th \“%
September, 1993. He appeared in the  ° qxg \T\ DR
typewiriting test om 14th August, 1994. 2 Sl
The results of the Clerk Grade Exami- || -
mtion 1993 was published in the ’ Iw Hh, £ P-6-
Employment News and the applicant was 7 h
declired to hive passed. His name was '
included im the merit list to be (4l
appointed as @ clerk in the Armed Ferc 1&% BU Oh
Headquarters Secretariat, Respomdent
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Officer, Ministry of Defence imtimited
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the applicant about his se lectiem. His

Qo

enquiry shows that the order was not mw7 T ) /—:,

formally commnicated to him because

the employer wianted a police verifica- % 0-1)2»\3 *7
ﬂ'PL “lf'T

tioq :epo:& Tﬁis lice verification '
report'{‘has afma Y beea sent to the ? ‘i
Regpondent No.2. Soon after, the
applicant filed twoe representations
to Respondent 2 vide Annexures 1 @nd 2
dated 15,3.1996 and 1.5.1996,

respect ively, which hive not y=t been
disposed of by Respomndent 2.

This petition cam be disposegd
of by giving @ simple directiom to
Respondent - No.2 to consider the- |
representationy filed by the applicant
and dispose it of within @ pariod of |
three weeks from the date of receipt
of this order. If the police verification
report his been received by Respondent 2
and if thers are no other formlities
to be complied with, the prayer of the
applicant for posting him as LD L. in
any office of the Ministry of Defence
(which in anywayq\ceumunicited by the
respondents to the applicant as a form
of eoffer) his to be comsidered and ;
commiaica@ted tO him withim the time-frame
st ipulated above, The copy of the Originiil
Application aleng with this order shall ho
sent to Respondent 2 for compliance. |

The Original Applicatien is disposdd
of at the admission stage itself. ‘

Shri Ashek Mohanty, learped Semior ;
Standing Counsel is present & heard. }

Hand over copies of the orders to t
coumsel for both sides. . . .. . .__|l_/
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